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Contempt pet ition No,82 of 19%

IN
ORIGINAL AFFLICATION NO,1839/92

m Raj |Kumar Goswaml = = = = = - = = = = Applicant

C/a Sri M.P.Gupta
Sri S. K. Misra

Versus

1t. General N.R.khanna E=in-C
----- Respondents

»

and anhother . e

C/R Km, Sadhna Srivastava

N : Order (oral)

By Hon'hle Mr, S. Das Gupta AM

1_
This contempt application has arisen

out of the judgment and order dated 3.1l 1995 by
which the O.A, No, 1839/92 was disposed of with |

certain ddirect ions,

2% In the aforesaid 0.A.,applicant was
aggrieved by the fact that his services were terminated
by an order dated 5.12.1992 on being found medically

unf it after having received certain injuries. At the

t ime¢| of incident, he was working on the post of Elec

tric

e

ian. The O,A. was disposed of with the direct!:ion

o




to the r}s;;onderrts to consider the employment of
the applicant on the post of L.D.C./Store keeper, if
found fit etherwise provided suitable vecancy was

available,

33 It appears from the pleadinrgs on record
that th? applicant was initialiy offered appointment
on grou$ D' post, Subsequent ly, when the contempt
application was filed, respondents offered appointment
to the applicant as L. D. C. In the relevant order
which hF\s been annexed te the SuppJC.A,., it has been
stated that the intervenaeing period shall be covered
by granting lecave &S due. This erder is im confirmity

with the order of the :Tribunal given in para 9 of

judgment ,

4, | The learned counsel for the applicant
is being

submits thet ihe applicant's pay hed kaxe fixed at

the mi‘pimum of scale of L,D.C., whereas as Electrie=

cian hE was drawing musch higher pay., We have carefully

perused the judgment, There is ngmthing in this order

\
which ebliges the respendents to fix the applicant's
pay on a particular stege, If the applicant is other-

wise eligible to get higher pay fixed in accordance

with the extant rules that will be a fresh cause of
action, which cannnot be adjudicsted within the cempass
of cor}ntempt application.

54 i Sefar as the Tribunal order's is concernec
wer ar? s atisfied that there has been substantially

co:nplk.ance with the aforesaid order. Contempt proceed-

incs -are accordingly drepped end notices issued are

discherged. : L(?
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